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(1995) 07 RAJ CK 0013

In the Rajasthan High Court

Case No : Criminal Miscellaneous Bail Applicaiton No. 3165 of 1995

Smt. Sharbati and Others APPELLANT

Vs

The State of Rajasthan RESPONDENT

Date of Decision : 28-07-1995

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 439

Citation : (1995) 2 WLN 400

Hon'ble Judges : Y.R. Meena, J

Bench : Single Bench

Final Decision : Dismissed

Judgement

Y.R. Meena, J.—Heard learned Counsel for the petitioners and learned Public
Prosecutor for the State and also perused the documents on record. The
petitioner Jaikishan is elder brother of husband of deceased and Balu Ram,
petitioner is 70 years of age and uncle-in-law of deceased. They have nothing to
do with the dowry. They are in custody for the last one month No. father
investigation is required.

2. In the Facts and circumstances of the case and the arguments advanced by
both the sides, I am inclined to grant bail u/s 439 Cr. P.C. to the accused
petitioners.

3. It is, therefore, ordered that the accused petitioners (1) Jaikishan and (2) Balu
Ram shall be released on bail provided each of them furnishes a personal bond in
the sum of Rs. 30,000 (Rupees thirty Thousand) with two sureties in the amount
of Rs. 15,000 each, to the satisfaction of the trial court sith the stipulation to
appear in that court as and when called upon to do so during the pendency of
the trial against them in this case.

4. No case is made out for ball in case of Smt Sharbati W/o Hardwari and Smt
Ratti D/o Hardwari, therefore, there bail application is dismissed. However, it will
be open for them to move first bail application after the challan is filed.
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